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IN THE INCOME TAX APPELLATE TRIBUNAL
“SMC” BENCH, AHMEDABAD

(Convened through Virtual Court)

BEFORE SHRI PRADIP KUMAR KEDIA, ACCOUNTANT MEMBER
& SMT. MADHUMITA ROY, JUDICIAL MEMBER

S.No Appeal AY. Appellant (PAN NO.) Respondent A.R.
1 ITA No. 1622/ (2014-15 [Shah Babulal Dhanraj ITO, Ward Shri S. N.
Ahd/2018 HUF 1(3)(5), Soparkar &
(AAGHS4309N) Ahmedabad Shri Parin
Shah
2 ITA No.1808/ |2009-10 |M/s. Greenwell Orchard DCIT, Circle - [Shri Sunil
Ahd/2018 (AABFG4602M) 3(2), Talati & Shri
Ahmedabad Sulabh
Padshah
3 ITA No. 286/ |2008-09 |Haresh Jasubhai ITO, Ward Shri Mehul
Ahd/2019 Chaudhari 4(2)(2), Thakkar
(ADPPC4544D) Ahmedabad
4 ITA No. 1802/ (2015-16 |Deepak B Shrimal ITO, Ward Shri Sakar
Ahd/2018 (BCAPS2627A) 5(1)(5), Sharma
Ahmedabad
5 ITA No. 1903/ |2007-08 |Shri Dhanpat R. Jain ITO, Ward Withdrawal
Ahd/2018 (ABQPJ7660Q) 3(1)(1), Application
Baroda
\ Revenue by : | Shri Alok Kumar, Sr. D.R.
geidig & dRIG / Date of
. 23/02/2021
Hearing
GIYUTT & dR1E /Date of
23/02/2021
Pronouncement
3MCA/ORDER
PER BENCH:

The captioned five appeals arise from the respective orders of the

Commissioner of Income Tax (Appeals) (‘CIT(A)’) against different

assessment years.




ITA Nos. 1622/Ahd/18 & 4 Ors.
(Shah Babulal Dhanraj HUF & Ors.) -2 -

2. The captioned assessees have sought to withdraw the appeals listed
above on the ground that they have opted to avail benefits of ‘Vivad se
Vishwas Scheme, 2020° (VSV). When the matter was called for hearing,
the 1d. counsels for the assessee at the outset have submitted that they do
not seek to pursue the said appeals owing to exercise of option for
availing VSV Scheme and consequently requested that their applications
for withdrawal of appeals may please be granted. Reference was also

made to written requests in this regard.

3. The 1d. Departmental Representative for the Revenue stated that he
has no objection to withdraw the appeals in the circumstances narrated

on behalf of the assessee.

4. In the light of oral/written requests made on behalf of the
captioned parties, all the appeals are dismissed as withdrawn. However,
in the event, the assessee fails to avail the benefit of VSV Scheme for
any bonafide reasons, then the assessee concerned will be at liberty to
seek restoration of original appeals for hearing before ITAT in

accordance with law.

5. In the result, all captioned appeals are dismissed as withdrawn.

| This Order pronounced on  23/02/2021 |

Sd/- Sd/-
(MADHUMITA ROY) (PRADIP KUMAR KEDIA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Ahmedabad: Dated 23/02/2021

True Copy
S. K. SINHA

ey #r gfafaf@ 3rd®a / Copy of Order Forwarded to:-
1. TSET / Revenue

2. 311dGeh / Assessee

3. Fefd 3T 3Mg&Fd / Concerned CIT

4. 3T 3Tgard- 3deT / CIT (A)

5. faameia gfafafery, 3maet e 3ifeeor, gdAgEE /
DR, ITAT, Ahmedabad
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6. IS WISel / Guard file.

By order/37eeT &,

39/TgTI6 GoilahR
IR AT ATIHOT, IgHSGEIG |



